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AT HYDERABAD

0.AR. No.26/91 Date of order:10.1.,1991

Betuwesn

B. Satyanarayana . Applicant
Vs,

1. The Asst.Enginser,Telecom,
Railuay Electrification Project,
Padmarsonagar,

Secunderabed.

2. The Divisional Engineer,Telecom,
REP, Padmaraonagar,Secundarabad,

3. The Telecom District Manager,
Visakhapatnam,

4, The Chief General Manager,
Telecom, A.P., Hyderabad.

5. The Director-Gensral,Telecom,

New Delhi. l .o Respondents
Appearance
For the Applicant ¢+ Shri C. Suryanarayana, Advocate

For the Respondents : Shri E£. Madan Mohan Rao, Addl.CGSC
Coram

THE HON'BLE SHRI B.N. JAYASIMHA, VICE CHAIRMAN

THE HON'BLE SHRI J, NARASIMHA MURTHY, MEMBER (3JUDICIAL)

(Contd.eee. )



who came under the control of the Divisional Engineer,
Telecom, REP, Secunderabad, From July, 1990 the
applicant was asked to work in Machilipatnam Telecom
Division during the menths of July, August, and Sept.,
1990 and thersafter discharged from service. He was
amplayed for 60 days in those monfhs. During the one
year preceeding his termination, the applicantluas employed
for 324 days i.e., for more than 240 days in a ysar,

The applicant states that according to the orders issued
by the Director General, Telecom, New Delhi in!his No.
269-69/88-STN dt.17.10.1988 a combined seniority list

of all casual mazdeoors in respect of a recruitment unit
will be maintained and the list will include all gasual
mazdoars belonging to the territorisl jurisdicfion of the
recruitment unit, for various Punctional uhits;sueh as
Telecom/Projects/ Maintenancs Regions, Elsctrification
Projects and Quality Assurance Circles etc., fo which

they are attached. Absorption of Casual Labourers against

regular Gr.'0' posts or their retrenchment due to exigencies - :

such as non;availability of work bhas to be done strictly
according to the combined seniority list. The Supreme

Court in DAILY RATED CASUAL LABDUR UNDER THE P&T SERVICES

V5. UNION OF INDIA AND OTHERS (AIR) 1987 SC 2342), directed
that casual labourer who had put in one year service

(240 days sarvice in a year ) should be regularised in
accordance with a scheme to bs worked out by the Departmants.
Subsequently the Supreme Court in RAMGOPAL & ﬁTHERS Vs,

UNION OF INDIA & OTHERS., in WP (C) No.1280/89 setc.,

(Contd...)



dirscted that "the respondents shall prepare a scheme

on a rational basis for absorbing as far as practicable,
the casual labourers who have continuously worked for
more than one year in the Telscom Dept,, and this should
be done within 6 months from now". The Supreme Court
had also cbserved that no distinction can be draun

between the petitionsesrs as a clags of employees and those
who were recruited and employed before tha Supreme Court's
order in the AIR 1987 SC 2342 and that on principle the
benefit of the decision in AIR 1987 SC 2342 must be taken
to apply even to those who wers recruited after 30.3.1985,
The applicant therefore prays that a direction bs issued
te the respondents to prepare & seniority list in accor-
dance with the directions of the Director General, P&T
referred to above and confer temporary status on him and
engage him for work according to his seniority in the
relevant recruitment unit pending his absorption on a regular

basis.

3. We have heard the learned ecounsel for the
applicant Shri C. Suryanarayana, and Shri E, Madan Mohan
Rao, learned Standing Counsel for the Central Govt. who
takes notice at the admission stage. All that Shri
Suryanarayana argues is that the Department has not
undertaken/completed the preparation of saniority list
faor implementing the orders of the Supreme Court in
BAILY RATES CASUAL LABDUR IN P&T., VUs, UNION UFlINDIA &

DTHERS (AIR 1987 SC 2342) and in RAM GOPAL AND OTHERS Vs,

(Contd....)
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The Asst. Engineer, Telecom,
Rajlway Electritication Project,
Padmaraonagar, Ssecunderabad.

The Divisional Engineer, Telecom, REP,
Padmaraonagar, Secunderabad

The
The

The

One
One
One

One

Telecom District Manager, Visakhapatnam,

Chief General Manager, Telecom, A.P.Hyderabad.
Director-General, Telecom, New IEl:ni.ﬂ

cdpy to Mr, C.'Suryanarayan, Advocate, CAT.Hyd.Bench.
copy to Mr.E.Madanmohan Rao, Addl. OGSC. CAT.Hyd.Bench,
copyto Hon'ble Mr,J,Narasimha Murty, Member(J)CAT.Hyd.
spal'e copys
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UNION OF INDIA AND OTHERS in W,.P.(C) No. 1280/89:
Because of the delay in the preparation of seniority
and regularisation of the services in terms of decision
of the' Supreme Court' and impl?menting_far which the
Dirsctor General, Telecom had issued a circular dt.
17.10.,1988, the applicant does not. know where he stands

AY A

as }egards hig seniority in his recruitment unit and
therefore hag reason to believe that his juniors are

be ing appointéd in preference to him. Shri Suryanarayana
therefore states that he limiﬁs his prayar td issuance

of @ direction to the respondents to prepare a seniority
list within a time to be speci?ied by tha Court and engage
the applicant subject to the awilability of work according
to his position in the seniority list. He also states
that he should be given temporary status in terms of these
judgements and in terms of Director-Gensral, Telecom's
circular dt.17.10.1988. e find considerable merit in

the submissions made by Shri Suryanarayana and accordingly
direct the respondents to prepare the seniority list for
thé recruitment of the applicant within a period of three
months in compliance with D,G., P&Ts letter dt.17.10.1988,
and reengage the applicant in accordance with the seniority
subject to the availability of work. The resbondents vill
also extend such other bensfits as are snvisaged in the D.G.,

P&T's letter dated 17.10.1988,

The application is allowed to the extent indicated

abova. No order as to costs.
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(B.N. JAYASIMHA) {2, NARASIMHA MURTHY)
VICE CHAIRMAN MEMBER (JUDICIAL)
Dictated in the open court ﬂ) ]
Dt.T0.1, 7907 S
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